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B CICEIRER I
AfagaT 9rEy
W0 TAOSHO 1-1-04196 w5-1681-faer &= stfufem, 1997 #1 &m-115 &1 3U-¥mq

(1) 3R (2) & 1" O wfFaar &1 T wW gC foeR @R R fi=E, s wee @ owa
FrRegRor femmEett, 2003 %1 GeNEH ®XA ¥ TRt RmEed s § -
1. dfgw W, fawr @ grea—(1) W' fadee! fer fi=E, e 6o ©w s
oo (demeE) fremmEet, 2015 ®E ST G |

(2) w1 fomm w@qof foeR T # 'AM |
(3) 7 @ wIT W |

2. 3¥q frmmeet, 2003 &1 fE9 4.9.11 w 4.9.12 wHen: fEfafad g gfaeenfua feg
AT iR e 4.9.13 faelfua fean smom .-

“4.9.11 AT TEET gfbfa g wafid At R wEieEd w1 WA YR # % %H
T Ao ud fawm faam quor fam faam g ffde femeet & sgey gsm w9 wmafs
T W HET KT RRATE B SR | WTEMAE TEGfT WW BA S GEI STUR STeushTeld
oA/ 9 gEa & oA fafasr omfad e e ey fewer Smem o

I FEFER T FHT B A WEM Gued |Efa/faam deeet |osgEe 7 g 9%
freer M w vt wEigfa w oy #, 31 demet & ufd s emew frfa feen sm o
w fufe § fauam g wnefe wWiwfd gEmen § s sy edyr fwfa fEEr Sm o we
g It T o & omeieh W fafewr g frid e fifawr omfm W owed @ wd W@
froqed IRt | W AE T AEel W qd # afvid URAER WRIEfie TG UeH O o
FHEE H SEAT

TGQ 30 HUS W AUE (A vfas § UG WR & wetyd §eed g ffved w9
e S oot TRT ) H AT R OASHST R OWRTHTR THA TS wEGEE & AR T A6
e ofg ®t Tw T gered 9 & STHISa = € YR & SRl

Tl derer wfafa fefafas 9ear w1 faames nfed s -

1. AW B, S@ d@areE faam, feer - A
2. WYM Gfed, S gd@Ed o, feer - T
3. gfua, fog faur, fa=r - HE
4. AR, TN Ag U SN, we - W™
5. AR wq@ (30), S GHeE faemge - piEes)
6. HgFd Hfge, oA9el yaud faum, e - BEE2]
7. & AN, dTE TR TE I - LR
8. W& I, AT wd Wiweftn, S dErem favmnged - TeE-afa

Tl gure 9fafd g vRd WhR & Hefud WU &% TR &% o # 30 &wUg o
Ak (A wfo ¥ vRd &R & watud §eE g e w9 et s ooft ufr =)
AT & oIgaRd W g faer Smom qen wfufa s fow ™ foRt § TS s feEw TR
F TR ANMH 93 H @ HAAT WA |

Tt frefafad weea &1 fAemet Tfed s -

1. g, foRr - |
2. faa wf, f@R - e
3. A, S gEreE faum, faer - ReEee)
4, WA, Ao wd fawra faum, faer - e
5. Wft, Uered wd of gur faur, faer - =
6

. qeA wied, faer - o
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7. 9u Hfwe, foq faam, faer - e
8. fasrd amgerd, fweR - e
9. AMMEA @ (SW) S HEreE faum, foer - e
10. STeAI, TN A€ TR SN, weA - W™
11. 9= sfEar, ot (@d, washd - &
12. & AfEQr, qE-A @d, JIR - T
13. g fEar, qEraR 3@, TRER - &
14. guE gfgd, o gHed favm, fagr e Hiwew

4912Wquﬁwﬁraﬁ§w$1ﬁa&muﬁaﬁwazﬁaﬁﬁﬁﬁﬂm
e Yo fra s @ favria ae wden wfafa, qeaeer wd foda feafa & mR-ToR Areet
FH T HEN, A YH gY W IqASY HI T ART & ST & WAMHERA W ArSett i
YR TR YR HH R HRATE HI OSRE 17

3. g - T8 WM # Bed gu off, 9 wawmt % orefm feeem mm g oft W ow
T HE HRATE TH WA & S TR T W Wl T Wl Wi "W A¥ e S| fq
vga o fog &9 9w w M W oA ot R e @ W oo |

foRR-T=aa & STl ¥,
(80) sTEUw,
Hg#Fq |fea (31f90)1 WHR & Gfed |
The 26th JUNE 2015

No. L.G. 1-1-04196 laze-1681—In exercise of powers conferred by The Bihar
irrigation Act, 1997 under section 115 (1) and (2), The Government of Bihar has proposed
to amend section 4.9.11, 4.9.12 and 4.9.13 of The Bihar irrigation, Flood management and
drainage rule, 2003, the draft of which is here by published for information of general
public and inviting objections, if any.

Objections, if any may be filed before the secretary, Water Resources Department,
Government of Bihar , Sinchai Bhawan, Harding Road, Patna within one month of its
publication in the official gazette. After disposal of the objection, if any, final publication of
amendment in section 4.9.11, 4.9.12 and 4.9.13 of The Bihar irrigation, Flood management
and drainage rule, 2003, may be made.

Draft of amendment in section 4.9.11, 4.9.12 and 4.9.13 of The Bihar irrigation,
Flood management and drainage rule, 2003 is here by annexed.

By order of the Governor of Bihar,
Bipin Bihari Mishra,
Joint Secretary (Engg.).
Water Resources Department
DRAFT NOTIFICATION

No. L.G.-1-1-04196 laze-1681- In exercise of the powers conferred under sub-
section (1) and (2) of section 115 of The Bihar Irrigation Act, 1997 the Government of
Bihar is hereby pleased to make the following Rules to amend The Bihar Irrigation Flood
Management and Drainage Rules, 2003 :-

1. Short title, extent and commencement :—(1) These Rules may be called The
Bihar Irrigation, Flood Management and Drainage (amendment) Rules, 2015.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Rule 4.9.11 and 4.9.12 of the said Rules, 2003 shall be substituted by the
following respectively and Rule 4.9.13 shall be deleted. :-
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“4.9.11 The schemes recomended for execution by the Departmental Scheme
Review Committee shall be administratively approved by the competent authority as per the
rule laid down by the Planning and Development Department and Finance Department,
GOB. Once the administrative approval is accorded, tender invitation by means of
Emergent/ General Notice will be called for and execution of work will be started.

If the working time is less, the Standing Steering Committee/Department while
giving approval to the scheme shall give directive to issue work order to start the work in
anticipation of administrative approval. In this situation “work order” may be issued by the
department in anticipation of administrative approval . In the light of this order, field
officers shall invite tender by issuing tender notice and get the work executed. In the
meantime action shall be initiated as per laid down procedure mentioned above to accord
administrative approval :

Provided that the process of administrative sanction and execution of work of
schemes having cost more than 30 crores (or amount fixed by concerned Institution of
Government of India in future) shall be started only after the approval of Standing Steering
Committee of State Flood Control Board. Standing Steering Committee shall be constituted
consisting of the following members-

1. Minister, Water Resources Department, Bihar - Chairman
2. Principal Secretary, Water Resources Department, Bihar- Member
3. Secretary, Finance Department, Bihar — Member
4. Chairman, Ganga Flood Control Commission, Patna — Member
5. Engineer-in-Chief (North), Water Resources Department, Patna — Member
6. Joint Secretary, Disaster Management Department, Patna — Member
7. Chief Engineer, Central Design and Research — Member
8. Chief Engineer, Planning and Monitoring, Water Resources Department, Patna -

Member Secretary
The decision will be taken on the approval of the schemes costing more than 30
crores (or amount fixed by concerned Institution of Government of India in future) by the
Standing Steering Committee in the light of Guidelines of the concerned Institution of
Government of India and the decisions taken by the committee will be communicated to the
State Flood Control Board in next meeting.
Flood Control Board shall be constituted consisting the following members:-

1 Chief Minister, Bihar. Chairman
2 Minister, Finance Department, Bihar Member
3 Minister, Water Resources Department, Bihar Member
4.  Minister, Planning & Development Department, Bihar Member
5. Minister, Revenue and Land Reform Department, Bihar Member

6 Chief Secretary, Bihar Member
7. Principal Secretary, Finance Department Member
8 Development Commissioner, Bihar Member
9.  Engineer-in-chief (North) Water Resources Department Member
10. Chairman, Ganga Flood Control Commission, Patna Member
11. Chief Engineer, Eastern Railway, Calcutta Member
12. Chief Engineer, East Central Railway, Hajipur Member
13. Chief Engineer, North Eastern Railway, Gorakhpur Member

14. Principal Secretary, Water Resources Department, Bihar.  Member Secretary
4.9.12 If clear indication of fund available for the flood sector is received before the
meeting of Scheme Review Committee, the Committee shall select schemes bearing in mind
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the technical and financial position, otherwise, the action to give administrative sanction for
schemes getting preference within the budgetary provision of the preceding year.”

3. Savings- Notwithstanding such amendments anything done or any action taken
under the previous provisions shall be deemed to be done or taken under the new provisions
as if these were come into force on the day on which such thing was done or such action
was taken.

By order of the Governor of Bihar,
Sd./lllegible,

Joint Secretary (Engg.). Secretary to the Government.
Jrefters, AfAaTerd somed,

fgR, a1 gR1 yaIfera va gfsal
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